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New Delhi , this the 27th day of October, 1999

Hon'ble Shr'i S.P. Biswas, Member (A)

I-lon ' ble Shr i Euldip Singh, Member ( J )

Shr I 3.E- MatnJa 1

R/q 138 £, Mnni.rka Village,

New De 1 ii ! . ■ • ■ • Appi icant

By Ad\'ocatc Shri K.L. Bhandula,

Versus

1. Shi- i Z.A. Hasan,
Secretary to the Govt. of India,,
Ministry of Water Resouroes,
Sitram Sliakt i Bhawau,

New De ih i- 1 .

2 , Shi-1 A. D. Moh lie,
Cha i rman,

Central Water Commission,

Sewa Bhavan, R.K. Puram,
New Delhi . • ■ • .Respondents.

(By Adimcstes: Shri N.S. Mehta)

ORDER (Oral)

Bs' Ron Mile Shri S.P.Biswas, Member (A)

This Contempt Petition lias been filed with

reference to our order dated 19,2.99 in Q.A. 406/99. That,

was the oi-der whereiii this Tribunal directed respondeUL

No.2 to dispose of the applicant's representation dated

25.9.98 within a pei-iod of 4 vveeks from the date of receipt

of a copy of the order.

2. The respondents do admit that tiiere has been

delay ii- disposing of the representation to the extent of 4

we0':s aiid to tiiat extent they are offeriiig their apologies

for the same. The representation has since been disposed
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of bv order dated 6.8.99. In para 3 of the order. th(
f\
rPspoudep.ts have cor.ae out ivith. the following reliefs:-

3, In partial modificaiton
to Coinn! i .s i OR ' s Office Order
No. 320i2,''i,''97-E. V dated 28.1.98

promoting him to the post of EAD with
retI'ospect Lve effect from 30,9.85
(F.N) a copy of the modified Office
0 r ds r o f 61'e n No . , dated £■,'^12.8.99
promoting him to the post of EAD with
''ptj'ospeot ive effect from 30. 9. 85
(F.N) . is eno 1osed".

Shr i Bhanduia, the learned counsel for the

appJ icant .submits that it is half way from the reliefs the

applicant has been agitating. He has not been provided the

full reliefs, prayed for in the OA and by the order dated

5.8.99 the resoondents have left no other alternative

available with the applicant but to re-agitate the issue.

A . Be tliat as it mav, the scope of the Contempt is

with reference to the re.spondents' attempt to violate or

oo.mpl\" wi th the order dated 5.8. 99. We f i nd bs^^t

substantial oom.pl lance with the ordertdated 6.8. 99 has been

done.

5. In view of the above, the C.P. is dismissed.

Notices are discharged.
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